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v 'LAW.DEPARTMENT .
NOTIFICATION |
" The 17th October, 2017

" No.11419-3- Legns~2?.-‘2ﬂ1?.’L -—The fallnmng Act of the Ddlsha Leglslalma
- Assembly having been assented to by the Governar on the 17th Cetober , 2017 is hareb'f '_
published for general lnfonnation

 ODISHA ACT 12 OF 2017

THE ODISMA SFATE HIGHEREDUCATION COUNCILACT, 2017
AN ACT TO PROVIDE FOR THE ESTABLISHMENT OF A STATE COUNCIL FOR
HIGHER EDUCATION IN THE STATE OF ODISHA AND FOR-MATTERS
CONNECTED THEREWITH AND INCIDENTAL THERETO.

WHEREAS the National Policy on Education, 1986 of the Gmrernment of India
contains recommendations that the State level planning and m-nrdlnatlan nf higher
education shall be done through the State Gouncils for Higher Education;

AND WHEREAS it is expedient to establish a State Higher Education Council with
the objécts of (i) providing for the determination, co-ardination, maintenance of standards 1'
in, and promotion of higher education and research, inchuding universily education énd
coliege education at Under-Graduate and Post-Graduate levet in the State (i) promoting
the autonqmy'nf highér educational institutions for the free pursuit of knowledge and
innavation (iii} facilitating access, inclusion and opportunities lo all, and providing
comprehensive and holistic growth of higher education and research in a competitive
global environment through. reforms and renovation and {iv) providing for an advisory
machanism of eminent peers in academia. ' :

BE it enacted by the Legistature of the State of Odisha in the Sixty-eighth Year of -
the Republic of India, as follows:- '
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CHAPTER !
PRELIMINARY

S -

. _1 { 1} This Act may be called the Odisha State Higher Educatton Councif Act, 2017,

[2} It shall be deemed to have come lntc:« fcme on the 11th ‘August, 2017 -

- 2.This Act shalf apply to all instltutmns mparhng higher educatron the Llnwermty
_edu::atlan the . Under—Graduate and Posi-Graduate level educgtion and to alf

. research lnstttl.:lmns un-:ler the mntml nf the State Govemment

Definitions.

'3 In thrs Ac:t unless the cﬂntext otherwrse reqmres —_

{a) "Affi hatrnn“ together with its grammatical variations, lncludes in refation to a
college recugmtmn of such College or Institution by a Unwersmr or assﬂclahun of

~ such mllege ar institution with 2 Unwersrty or. adm'.ssmn of suth Cuﬂege of

* .

Institution to the pnwleges of a Unwersﬂy

| (b) “Chairpersan” meAans the Chairperson of the Gouncll

' {c) 'Ccltege means any H:gher Educational Institution afﬁhated to & Unwersuy

" {d) "Gouncll“ means the Odisha State Council for H|gher Education;

{e) 'Degree means an award, granted by a University or institution empawered by -
_Or under law to do 80, certlfymg that the recupnent has successfully cnrnpleted a

" course of stud'f
" () "Government” means the Government of Odisha:

(g) “Higher education” means such education, imparted by. means of conducting

regular classes or through distance education systems, beyond twehre years of
' schaulmg leading to the award of a degree or diploma,

(h) “Member” means @ Member of the Council and includes its Chairperson and -
Vice-Chairperson;

© (i) “State University" means a University in Odisha, or. constituent units thereto,

. "pmmbted and maintained, either directly or indirectly, by the_ Government, and

 established or incorporated by of under the State Act;

(i} “University” meéns a University established or incorporated by or under a Central
Act or a State Act and includes an Institution deemed to be a University; |

(K) “Vice-Chaitman™ means the Vice-Chaitman of the Council, and-

(I} "Vice- Chancellor” means the Chief Executive of a State University.
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CHAPTER 1t
ODISHA STATE HIGHER EDUCATION GDUNCIL

4:(1)There shall be established a Council by. the name “the Odisha State

H;gher Education Council” to exercise the powers conferred on, and to perform the

“functions assignead to it, undar this Act.

(2} The Council shall be a body corporate I:r_n.ar the name aforesaid, .r.\aiin'g'

perpefual' succession and a corrmon seal, with power, subject to the' provisions of
this Act, to acquire, hold and dispose of property, bath muvable and immovable |

and to ccntract and shall sue ‘and be sued by the said name

()

{6)

(3) The headquaners of the Council shall.be at Bhubaneswar. -

" {4) The Cnunm! shall consist of the fnl!t:-wmg members namety —
(a)a Chalrperscn who i is the Mlnlster m charge uf ngher Eduﬂatlnn
(b) a Vice- Chatrpersnn who is. or-has been an Administrator with praven

academic record and in the rank of a Professor and shall be appamted by

the Gnvernment in the manner pmmded in sub-section [5}

(c) fifteen other members, out of whom three shall be Vice-Chancellors of
differant Universities of the Stats to be nominated by the Government, twa
Principals of Autonomous G'oflegés to be nominated by the Gwernment,
one nommee of the Government of India, two eminent scientists or experts
in Sumal Scignce and seven persons- who have speclai knuwiedge in the .

. field of arts, science and technology, culture, civil socnety or :ndustry and arg

persons of eminence, ability and n"litnagnft'],ur to be’ nun’tlnated b'f the .
Government; and '
{dya Member—_Secretary.

Sefection of Member Secretary and Vice-Chairperson shal be done
through a Search Committee to be appmnted b:-.r the Gevernment fm' the

purpose.

A Search Commlttee referred to in sub-section{5} shall consist. of three'

~members with -the Development _«D-:ummlsﬁ'.n::vnaa-r-r:.l.lm-a'M:I\::I|th::una|lE Chief
Secretary as the Chairperscnn' a retired Uide-Chancellur or a retired Chief
Secretary as member and Secretary in charge of Hngher Educatmn
Department Govermment of Qdisha as member CONVENET. Co
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. Termddi atfice - '5.1) The Chairperson and every Member shall hokd office for such period not - .
and “%fl""“"'““ exceeding six years, asay be specified by the Governmentin this bahalf - . .-, ._i,ﬁ'-
;f;‘: :: Provided that the Meribers other than the c:naurpersun shall.cease to hold *
and Mafmbers, : - - Office- on attaining the age of severrty years. - -
o (2) A Member may, by writing under. his hand addressed. 0. th& Gavarnment,
fesign from the office of Member at any time.

(3) The Government may remove a person fmm the office of Member,

CEthatparson— - Tnc T - Tl s a0 T '
. * (@) becomes an un-discharged insolvent; or - SR PR
| {b} has engaged himself, at any time during his term of office, ini: . IO
any paid employment outside the duties of his office; or
& ., .{c)hesbecome Mﬁaﬂymmentaﬂy incapable of afﬁuatmg as o
member; or BT et LT o
bro .- -{dy s of. unsound miind énd stands. sa declaredtn:a mmpetent. ro
cc-urt or BT ety e e ,.,i.'
e (e s mnwctedufan offenceﬂhlm in the Gplnlﬂ‘ll"@f ttle e
-~ . Government; involves moralturpituderielc, .- o oL

() has acquired such ﬁn_anﬁial or other interest as is likely-to affect -
. prejudicially the exercise.of his functions; or '
{g) has sp abused his posltian ds to’render his mntlnuance ire
~ office prejudicial to the public interest; or
{h} has been guilty of proved mishehaviour; ar
[|] has, in the opinion of the Government, s¢ abused the pusmon
of Member asto render that persuns mnhnuanca in office is detrlmental

.+ totheinterest of public:
o . Provided that no person shall l:ne remﬂued under this clause until that
' person is given an epportunity of being heard in the matter.
w o {4) Avacancy caused under sub-section.(3) or. otherwise shall be filled afresh and
the Government shall; to the extent possible, initiate the process of fi Illng of any
i vacancy due to arise before 3 penad of six months from the date of arising of such
vacancy o |

(8) The salaries and allowances payable to, and the other terms and conditions of

service of, the Chairpersons and Members, shall be such, as may be determlned by

RY- I -'the Gwernment from time {a time. '

-
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ather
empioyees of  employees asimay be necessary for the efficient, peﬂormance of the functions of thé

Office:s and B. (1) The Gnvemmént' shall provide the Council with such officers and.qn.r

Lre

e Cuﬂ"ﬂll ] e lag 1o

Council under this Act.
[2) The sataries and aflowances payable to, and -the other terms. anﬂ

- conditions of service of, the officers and ‘other employee appointed for the Coungil, .

shafl be such, as may be determined by the Government. from time o ime.

Vacancles. © 7. No act or proceedings of the Council shall be guestioned or shall be

etc., not bo .
M$ﬂ invalid on the ground merely ‘of the existence' of any vacancy or defect in the
tha Coundll  copatitution of the Council.
o Procerdure to be 8. (1)The Council shall meet as and when necessary at such time and place
:;e.?uncu_ by the as the Chairparénn may think fit. '

(2) The Council shathr@tﬂate'ité own procedure for the conduct of its bu'siness and

the exercise of its powers and functions under this Act.

(3) All orders and decisions af: the Council. shall be authenticated by the
* Chairperson or any ather officer ofthe Council duly authorised by the Chairperson

in this behalf, - . zete o

- CHAPTER Il

POWERS AND FUNCTIONS OF THE COUNCIL

bt () Strategy and Planning:

(a] prepare the State Higher Education Plan {Perspective Plan
- Annual Plart and Budget Plan) ;

{0y  provide state institutions mput for craating their Plans for
. implementation; ang - .

{c) co-ordinate between apex bodles regulatory msﬁtutiuns and

the Government.
(i) Monitoring and Evaluation:
[a) monitor the rmplementatlnn nf State Higher Education Plan;

Powers and  8.The Council shall perform all or aﬁy of the following functions, namety:-

{b} evaluate State institutions on the basis of norms..and keY _

performance index(KP1) developed under Rashtriya Uchchatar
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Shiksha Abhiyan (RUSA)and the Gouncil may, for its own use,
- dévetop additional norms as it may think fit, o

' R .[c} create and maintain the management [nfarmatlon systems _
[d} cnmplle and malnmln penndlc statistlcs at ‘state and .

o

lnstltutl-:mal level;

(o)

up—date detalls tontaining every information for eaay and

wider access tn the persuns of mtaarest thmugh lts own
wehssta . )
specify norms and mechamsms o rneasure the pmductmty -

" of research programimes funded hy the Coungil ; and

(g)

- develop mechanrsmsfaraocral aud.-tafthe;:ramsesmma -

- _Caunclt and nbtaln_ public feedback an its perfomanua and

achigvements.

{m} Quallty assurance and academic hnctmns

._.{a}.

Y

B

'{a)'

m

specify norins and. mechanisrmg to enhanne tha quality of .
faculty ; . .
specify nunns arid mechanisms to enhanue qualhy of

. examination; Pt
- specify norms and mael*nani‘srﬁ&tu gwe apprcwal fo{ settlng o
a up new institutions/colleges;

U

promote and protéct the autonomy of. hlgher educational

institutions * for the "~ free  pursuit of knuwledge and
imnovation, and -for facilitating access, inclusion and :
opportunities to all, and prcwiding’ fer. comprehensive aﬁd

holistic grcwth of hlgher educatmn and research in a
E _mpetmve glnba’l enwmnment thmugh raforms and

mno\ratlﬂn

spemfy norms and standards for grant of authnnzahnn loa - -
' Unwersny of & higher educational Institution empowered,

by ar under law, to award any dagrae or dlploma tl:-.

© commence its first academlc Gperatlnns and it should be
- within 1he available structure of the Inshlutmns in shapa of

mfrastructure and manpower ; _
deuelnp from time {o time, a natmnai currn::ulum framawnrk

‘with specific reference to. new -or emerging or Inter-

4
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(m)

~ affiliate Coleges; . . .o :

9

' disciplinary fields of knowledge and to provide a vision and

. guide Universities and Colleges.in recognizing and revising

cowrse curricula ;- g
specify norms: and mechanlsms to rnaintain quality of.
curriculum; * :

specify. reqmrerpents of academl-:: quality for the award of

any degree or d|ploma in any ﬁeid of higher education and

tesearch;
specify. norms of acadgmic:-quﬂlity for accreditation and
benchmarking of higher educational Institutions ;
specify. norms_. and .processes for. establishment and
winding up of a University or College ; | |
specify norms of 3_¢ademiﬂ__quaility for a University 0.

P

. pRACOUrage - jgint - ani crqss—dlsmphnary programmes

between and amongst Unwersmes and other higher
~educatippal h;ﬁgtutmns e

- 1I

pmmole synergy of research in Llnwersmes and Colleges

-, +wigh research in.other agencies of taboratories ;

(")

©

)

{a)

(n

specify.norms. and meghanisms for transparent, efficient
and- accountable governance in Universities, Colleges and
'ﬁiher higher educational Institutions ;

promote use of technolagy in  leaming, éshecially
deployment of . ICT. {Information and Communications
Techno!og}-‘}tunls o _. '
-gncourage, through the creation of an enabling
environment, Universities to become self-regulatory bodies
for . the maintenance ° of _ﬁcadémic qualifyr in higher

_ education and research.and in Calleges affiliated to it ;

develop policies and . processes that would create an
anabling environment for eligible youth 1o take up teaching
-and research as occupation and caréer; .
'develop policies and . processes that would enable
qualitative and meaningful interaction between students
and teachers in.higher educational Institutions ; and



| (8}, 3 undartaua research to assess future ﬁnowhﬂge_ma‘npnwm

“rgaquirgments, both in the short-term and in the Tong-term,

" ifv differént fieids of knowledge for meefing the nseds of the

3 {nrl Ad\'ﬁuw fun:tions

- {a} - advise, the Sme Gwemment on stmtegrc mvestmants m'_' o

e hughafedm:ataon S : .
© (b). advise Universities on stawte and urdananoe fcinnulahun

(¢} advise on maters of regulation of -existing pmml

- Instinitions and pennissinn fo newones;
(). advise on Open and Distance Education stﬂmnles and -

i) - advise, when callad |.,|pon mqp 80, by the . Central -
~ Gayemmen-and the:State, Goyeynment, as thenase may
be, mmmmmmmmm_

' "'anyﬁaldofkmmmam'“
x g et ..' !-|i " T "l‘-‘-‘}. s

- -_'_'-{v}Furu:!l;‘!gFunchnn e —

L 2R

.o lay _deharmme the mmodoiogy for. tlp'te.ly tramfer ar States? o

_'sh;mnﬂunds 16 Institutions ;

L

normsand

e specify sources, non'ns and machanhms for ﬂnancﬁ'rg_'

'--mgheradwaﬂmaunmﬁms Do

- (B} disburse: funds to State Universities and Gollegas onthe
... basis of the State Higher Educatinn Plan and transparent
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' o1t - FINANCE. ACCOUNTS ANBIRUDIT

e R PSRRI I SR S L P

10. {1} The Council shall have its own.Flmd and all sums which may, from

time to time, be paid to it by the Government or Central Government, as the case
may be. and all other receipts of the Gouncil shaill befdarridﬂ’ fo ther Fund and all
“paymifits by the Council shalf e ade'therefrom ¢ T '
(2) The Councit may 5p&nd such surs as if thinks fit for parforming its functions
“rindefihis ‘Act” and such SUM$ sharl bé tr*e‘ated as expend‘ ture payahle out of the
“Fund 6F the Council e C o :

b a1k P L L

- 41. The Govemnment shall after due .appropriatish made by the State .

- Legidituie by téw iri iils bishall, Bay to te Councit by way of grants such sums of

' rriohey- ab the- Siaté‘ﬁﬁvernnﬁm Pnay thlnk fit fcr bemg utifised far the purpose of
“this i-‘tct ol ' * : '
' AT .
12. (1) The Council shall, in respect of each financial year, provide to the
‘Government a statement -::-t‘ the estimated axpe.ndlture on dewlal.opmant of higher

Pigher sducation. ..y caticry arid réS3Tch-for thaf year, referied to as the "annual financial statement

and regearch.

on higher education and research® dnmpnsnng the “anhual fi inancial support plan for

" higher education” and the “annual financial Suppsrt pfan for research” for that year.

' (25 The estimatés of expenditure 6n developmént of higher education and research

under sub-section (1) shail be based on norms;’ prnnolples ard criteria as ma:n.ﬂr be

- specifigd by the Government, from time fo time. -

(3) The Council shalt provide thaf part of the estimated expenditure planned fo be

appropriated towards research, along with an exp\anaiury' memorandum on the

research programmes proposed 1o be funded and an assessment of the pmduﬁﬁviﬁf _
of research programmes funded in the past five years.

{4) The assessment of the productivity of research prugrammes under sub-sechun

(3) shall be based on norms as may be specified by the Govemment, from time to

time. o _ -

{6) . The Government shall cause the arnual report nn.higher aeducation énd

research, with such modifications as it may recommend to be lakl before the State

Legislature.
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-13. (1) The Councii shall, hy__regmatians; gstablish principies, norms arg :
criteria that would govern the"blcn_::_k grants 1o ‘be provided by it to ‘support

Universities and cther higher e:_:lucationa! Institutiohs for their ge.‘nerai devélppmeﬁt

and maintenance. | ' |

(2) The Council shall in respect cf each financial year on the basm of grants -
pmwded Prepare annual funding support-plan for higher educatlon data'lmg he

Universities and other hlgher educational Institutions proposed to be supported and

the grants proposed jn respect of each University and ather higher educational '_
Institution, along with an explanaiory mem'arandum specifying the reasons 'theret-.;i ' _
{3) The annual financial support plan for higher edication. as snon as may be aﬂer it

is made, be published on the website of the Counail and (aid -

before the State Leg:slature.

14, (1) The annual accounts of the Council fa_r;s_glll' be maintained in
such form as méy he spéciﬁed in this behalf by the Government. | N
{2) The annual accounts fgr eaéh: financial year shaii be cmsed‘ by the 3Gith June'
of the succeeding year. ' | S
(3) The account shall be sub;e-c:t to audlt by the chartered accountant firm, selected

for the purpose by the Government

(4} The audited account along with the report of the audltor shall be placed before

.the Councﬂ ba_.r the 30th September for approval. .

15.(1) Anhual report comprising the activities of the Council relating ta the
- preceding year. shall be prapared by the Gauncli and shail be submltted tu the
Government by the 31% December in each year. . ‘
(2), The audited. accnunt and repoit of the auditor shall fonn part of the Annual
{S]The Government shall cause the Annual Report of the G&uncli t-:: ke faid
before the State Legislature. _ ' _
(4} The Comptroller and Auditor General of India shall have the right of access
with the baoks of Accounts of the Coungil. |
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CHAPTER V
~ MISCELLANEOUS

16. The Chairperson, Vice-Chairperson. Members, Officers and other

empfcyeés of the Council ghail be deemed to be public servants within the

meaning of section 21 of the Indian Penal Code, 1860 45 of 1260.

17. No suit, prosecution or other legal i;:-mceedings shall lie against the
Chairperson, Vice-Chairperson, Members, Officers and other empioyees of the.
Council for anything which is in good faith dane or intended to be done under this

- Act.

18. {1}l any difficulty arises in giving effect to the provisions of this Act, the
Government may, by order published in the Odisha Gaieﬂe, make provisions, not
inconsistent with thé' provisions of this Act as appear to it to be necessary or
expedient, for rem::wmg the drﬂ‘lcuity

Provided that no such order shall be made after the expsry of a period of two
years from the date of commencement of this Act. _

(2) Every oider made under this section shall, as soon as may be after it

is made, be laid before the State Legisiature.

18 {1) The Dd|sha State Higher Education Council Drdmaﬂce 2017 is

Ddlsha
Ordinanece 3 al

hereby repealed.
N 27

{2) Notwithstanding the repeat under sub-section (1}, anything done or
any action taken under the Crdinance so repealed shall be deemed to have been

| done or taken under this Act.

By Order of the Governor
B.P.ROUTRAY .
Principal Secretary to Governmént

T
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